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S oA
DATE OF DECISION 13.7=-1994,
Shri Hitesh D, Parikh & Ors,  Petitloners
Mr. K.K. Shah Advdcate for the Petitioner (s)
Versus

Umion of Imdia & Ors. @  Respondent s

Mr., N.5. Shevde - Advocate for the Respondent (s)

CORAM

The Hon’ble Mr. NoB. Patel, Vice Chairmanm.

The Hon’ble Mr. V., Radhakrishnan, Admn., Member.
JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?
2. To be referred to the Reporter or not ? /\(()
3. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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Shri Hitegh D, Parikh,

Shri J.R. Gadaria

Shri M.D. Shah

Shri M.C. Dave

Shri M.s. Shah

Shri A.G. Brahmabhatt
Kum. Saroj M. Deshimukh
Shri H.R. Desail

Shri JeMe. Trivedi

are working with Wegtera

Railway, Bafeda Divisionm,

Bar
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(Advocate: Mr., K.X. Shah)
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Versus

Union of Iadia,

motice to be served through
General Mamager,

Westera Railway,
Churehgate, Bombay.

Financial Adviser & Chief
Aceounts Offieer,

Western Railway,
Churchgate, Bombay.

Senior Divisiomal Accounts Offiger,
Western Rallway,

D.R.M. Office,

Pratapmagar, Bareda.

Joint Director Establishmeat (P&A),
Railway Board, Rail Bhavan,
New Delhi.

Mrs. Sudha A. Nair

Shri G.P. Gandhi

Shri K.M. Patel

Shri S.K. Degai

Mrs. Shila Chatterji

Mrs. Sangeeta R. Makwana
Shri S.G. Kavade

Shrxi S.J. Joshi

Shri J.S. Makwana

Shri M.L. Parmar sé e

(Advocates Mr., N.3.Shevde for
Regpondent No. 1 to 4)

Applicants.

Respondeats

e 0veve 3/-
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ORAL ORDER

Dates 13.7-1994.,

Pers Hon'lle Mr, N.B. Patel, Vice Chairmam.

We have heard Mr. K.X. Shah for the applicants
at comsideradble lemgth. We have also heard Mr.Shevde
to som® exteat im regpect of the gueries raised by us.
Mr, $hah states that on behalf ef the prometees, a
representation dated February 24, 1937, Annexure A/9,
is made to the Rallway Board, but mo decisioa is still
taken om that decisiom. Mr., Shah further states that
at this stage the applicamts will be satisfied, if
the Railway Board is directed to take a decisiom om
the aforesald represeatation withia a stipulated
time limit :i§¥§;isidering all the relevaat provisions
haviang a bearimg on the subject of fixatiom of seniority
of direct recruits aad promotees im the eadre of
Clerk Grade - I (Jualor Accoumts Assistants as
re-desigrated) amd alse considerimg the additiomal
erounds im writimg which both the groups may submit
to the Railway Board im support of their rival claims.
Accordingly we direct the Railway Beard to decide the
aforesald representation withim a period of six momths
from the date of the receipt of a copy of this order
considering @2ll the relevamt provisioms haviag a
bearing on the subject of fixatiom of seniority of
both the groups of the imcumbaats of the post ef
C.G.I (Jumior Accoumts Assistaats)

cesces 4/=




and also comsiderime the additiomal groumds im writing

which both the groups may furmish im support of their

rival claime. The respomdents are also dirg;ted to
issue promotiom order y i€ amy, hereafter sﬂh;;a,tm% |
condition that such promotion(will be subjeet to the
result of the decision o%lthe aforesaid represeata-
tisn. In view of these directioms Mr. Shah seeks
permission to withdraw the O.A. with liberty to file
fresh O.A im the eveat of the applicants feelimng
agerieved by the decisiom that may be takem by the
Railway Board. Permissiom granted with liberty as
prayed for. The group of direct recruits will alse
have the same liberty if they are aggrieved by the
decisiem that the® Railway Board may take in this
matter. O.A. 8tamnds disposed of accordimgly. No

order as to costs,

Y\ % )

(V.Radnakrishman) ( N.B., Patel )

Member (A) Vice Chairmam
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This application has been suvihmitted to the Tribunal

by Shri E- Kk X}W“A Aﬁ\; ____ Under section 19 of

the scrutinised with reference 1o the points mentioned in
check list in the light of *he provisions ~ontained in the
Administrative Tribunals Act, 19¢5 and Central Administrative

Tribunal (Procedure) Rules. 1985.

The application has been <>und in order and may be

listed on s]- 14~y B _ for admission/order,

may be advised to re¢tify *“t=2 sume withia 21 days-Draft

letter is placed beJow foir cigrn- tura,
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